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 [Shri  B,  ह.  Bhagat)
 (xix)  The  Customs  and  Central

 Excise  Duties  Export  Draw-
 back  (General)  Seventeenth
 Amendment  Rules,  1966,
 publisheg  in  Notification  No.
 42  in  Gazette  of  India  dated
 the  Ist  January,  1966.

 (xx)  G.S.R.  51  published  in  Ga-
 zette  of  India  dated  the  Ist
 January,  1966

 (xxi)  The  Custom,  and  Central
 Excise  Duties  Export  Draw-
 back  (Gencral)  Eighteenth
 Amendment  Rules,  1966,
 published  in  Notification  No.
 G.S.R.  52  in  Gazette  of
 India  dated  the  Ist  January,
 1966.

 (xxii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty
 second  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  89  in  Ga-
 zette  of  India  dated  the
 15th  January,  1966.

 (xxiii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninteenth
 Amendment  Rules,  1965,
 published  in  Notification  No.
 GS.R.  90  in  Gazette  of  In-
 dia  dated  the  15th  January,
 1966.

 (xxiv)  The  Customs  ang  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twentieth
 Amendment  Rules,  1966,
 published  in  Notification
 No.  G.S.R.  91  in  Gazette  of
 India  dated  the  5th  Janu-
 ary,  1966.

 (xxv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-first
 Amendment  Rules,  1966
 published  in  Notification  No.
 GSR.  92  in  Gazette  of  In-
 dia  dated  the  15th  January,
 1966.

 [Placed  in  Libdrary.  See  No.  LT-
 §413/66).
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 2.  Notification  S.R.O.  No.  407/65  pub-
 lished  in  Kerala  Gazette  dated  the
 16th  November,  1965  under  sub-section
 (2)  of  section  9  of  the  Kerala  Stamp
 Act,  1959  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  24th
 March,  1965,  issued  by  the  Vice-Pre-
 sident,  discharging  the  functions  of
 the  President,  in  relation  to  the  State
 of  Kerala.  [Placed  in  Library.  See
 No,  LT-5414/66].

 Foop  Corporations  (FourtH  AMEND-
 MENT)  Ru  ues,  1966

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  1  beg  to  lay  on
 the  Table:—

 A  copy  of  the  Food  Corporations
 (Fourth  Amendment)  ules,  1966
 published  in  Notification  Nc.  G.S.R.
 156  in  Gazette  of  India  dated  the
 28th  January,  1966  under  sub-sec-
 tion  (3)  of  section  44  of  the  Food
 Corporations  Act,  1964.  [Placed  in
 Library.  See  No.  LT-5415/66].

 DEurMrraTion  ०४  Councit  CONSTITU-
 ENCIES  (UTTAR  PrapEsi)  AMENDMENT

 Orpver,  1966,  FTC.

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  ए.  #  Pattabhi
 Raman):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers:—

 (1)  (1)  The  Delimitation  of  Council
 Constituencies  (Uttar  Pra-
 desh)  Amendment  Order,
 1966,  published  in  Notifi-
 cation  No.  G.S.R.  101  in  Ga-
 zette  of  India  dated  the  13th
 January,  1966  under  sub-
 section  (3)  of  Section  13  of
 the  Representation  of  Peo-
 ple  Act,  1950.  [Placed  in
 Library.  See  No.  LT-5416/
 66).
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 (2)  Order  No,  10  of  the  Delimi-
 tation  Commission  deter-
 mining  delimitation  of  Par-
 liamentary  and  Assembly
 constituencies  in  the  State
 of  Maharashtra  published
 in  Notification  No.  3.0.  363
 in  Gazette  of  Iadig  dated

 ‘the  29th  January,  1966,
 under  sub-sectien  (3)  of
 section  10  of  the  Delimita-
 tion  Commission  Act,  1962.
 [Placed  in  Library.  See  No.
 LT-5417/66}.

 (2)  The  Admission  13  Advocates
 (Exemption  from  Training  and  Exa~
 mination)  Rules,  1965  published  in
 Notification  No.  S.O.  3917  10  Gazette
 of  Indig  dated  the  15th  December,
 1965  under  sub-section  (5)  of  section
 49A  of  the  Advocates  Act,  1961.
 [Placed  in  Library.  See  No.  LT-
 5418/66].

 (3)  Notification  No.  G.S.R.  111  pub-
 lished  in  Gazette  of  India  dated  the
 22nd  January,  1966,  under  sub-section
 (3)  of  section  202  of  ihe  Companies
 Act,  1956.  [Placed  in  Library.  See
 No,  LT-6419/68].

 (4)  Report  on  the  Third  General
 Elections  in  India,  1962—Vol.  J  (Gene-
 ral).  [Placed  in  Library.  See  No.
 LT-5420/66].

 Report  ON  THE  ACTIVITIES  OF  THE
 Russer  BOARD  FOR  THe  YEAR  1964-65

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shaff  Qu-
 reshi):  I  beg  to  lay  on  the  Table:—

 A  copy  of  the  Report  on  the  activi-
 ties  of  the  Rubber  Board  for  the  year
 1964-65.  [Placed  in  Library.  See  No.
 LT-5421/66).
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 Kerata  PANcHayATs  Act,  1960,  Erc.

 The  Deputy  Minister  in  the  Mints-
 try  of  Food,  Agriculture,
 Development  and  Co-operation  (Shri Shinde):  I  beg  to:—

 (1)  re-lay  on  the  Table  a  copy  each of  the  following  Notifications:

 (i)  S.R.O.  No,  352/65  published in  Kerala  Gazette  dated  the 14th  September,  1965,  under
 sub-section  (3)  of  section 180  of  the  Kerala  Pancha-
 yats  Act,  1960,  read  with clause  (c)  (iv)  of  the  Pro- clamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President,  discharging the  functions  of  the  Presi-
 dent,  in  relation  to  the
 State  of  Kerala.  [Placed  in
 Library.  See  No.  LT-5310/
 65).

 (ii)  S.R.O.  No.  343/65,  publish- ed  in  Kerala  Gazette  dated
 the  14th  September,  1965,
 making  certain  amendments
 to  the  Rules  issued  by  the
 Government  of  Kerala  un-
 der  sub-section  (5)  of  sec
 tion  65  of  the  Madras  Co-
 operative  Socicties  Act,  1932
 read  with  clause  (c)  (iv)
 of  the  Proclamation  dated
 the  24th  March,  1965,  issued
 by  the  Vice-President,  in
 relation  to  the  State  of
 Kerala.  [Placed  in  Library.
 See  No,  LT-5366/65}.

 (2)  to  lay  on  the  Table  a  copy  of
 the  Fertiliser,  (Control)  Amendment
 Order,  1965,  published  in  Notification
 No.  G.S.R.  1877  in  Gazetic  of  India
 dated  the  24th  December,  1965,  under
 sub-section  6  of  section  3  of  the  Es-
 sential  commodities  Act,  1985.  [Placed
 in  Library.  See  No,  LT-5422/66].


